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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: ; HYDERABAD BENCH:
AT HYDERABAD
0.A.No.1420 OF 1996, DATE OF ORDER:21-9-1398.

Betwasn:

Ch.Raja Rao. | «. Applicant
and

1. The Telecom District Manager,

Nalgonda,Nalgonda Oistrict.

2. The Chief Bensral Manager,
Telacommunication, Deorsanchar
Bhavan, Nampally Station Road,
Hyderabad.

3. Tha Chairman, Telacom Commission,
- New Delhi,

4. Sri Y.Narasimha Rao, s/o not knoun
aged 54 yrs, Working as Grage-IV(DS
(Chief Telephons Supervisor, under
Telacom District Manager, Nalgonda.

.. Respomiants

COUNSEL FOR THE APPLICANT :: Mr.K.Venkateswara Rao

COUNSEL FOR THE RESPONDENTS:: Mr.V.Rajeshuara Ra+
CORAM: '

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
, AND
THE HON'BLE SRI B.S5.JAI PARAMESHWAR,MEMBER(JUDL)

: JRDER

*w

ORAL ORDER(AS PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.K.Venkateshwara Rao for the Applicant and
Mr.V.Rajeshuara Rac for the Raspondants. Notice %erved on

Respondent No.4. Called absent,

2. The applicant in this 0A was a BCR Grade-III Official
in the scale of pay of Rs,1600-2660/~ in tha unit of Telecom

District Manager, Nalgonda (Respondent No.1 herein). There

were five posts of BLR Grade-~III in that SSA unit., In visu
of that, one of these posts should be oparated in the

higher scale of pay of R.2000-3200/- as Grade-IV Official.
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The respondents promoted one Sri D,Chandar to B

Grade~1IV with effect from 1-1-1994. The said S
D.Chandar retired on 30-4-1994 and hence a vaca
arose because of that retirement. Thsn that pc
once again filled up on 1-7-1994 by one Sri Y.N
Rao. The applicant relying on the Circular of
E.6-17/11/94=-85/25, dated:9-1-1995(Annaxura.A«]
to the 0A) submits that, even though it is only
in view of the Circular referred te abova, ha h
promotsd against the 5.C.quota asthe Pirst two
were filled by OC OfPficials. The s plicant had
representation addressed to Respondent No.2 red
him to examine his case and promote him as a Gr

UffPicial. Nc reply has been given to that repr

Jd. This DR ia filed for setting aside the pn
of the unofficial respondent to Grades-IV from 1
and in hie place consider his case ageinst the
and promote him as a Grade-IV Official with eff

1~7=-1894 with all consequential benefits.

4. The Grade-1V post is only one undsr Respo

attracted. It was so held by the Apex Court in
- DUATE INSTITUTE OF NEDICRL EOQUCATION & RESEARCH
Vs FACULTY ASSOCIATION % OTHERS (reported in 199
§61, as followsgi= |

"In a singlae post cadre, ressrvation at a
point of time on accodnt of rotaticn of
roster is bound to bring about a situati
where such a singles post in ths cadrs wi

be kept reserved exclusively for the maml

cf the backward classes and in total exc
of the general members of the public. Su
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total exclusion of general members of th
public and cent psrcent reservation for
backward classes is not permissible umde
the constitutional framswork. Until ther
is plurality of posts in a cadre, the qu
of reservation will not arise because an
attempt of reservation by whatever msang
even with device of retation of roster i

single post cadre is bound to creats 100%

reservation of such post whenevsr such 1
vation is to be implemented. The device

rotation of roster in respect of a singls

post cadre will only mean that on some o
gions there will ba complete reservation
and the appointment to such posts is kap
of bounds to the members of a large seg

of the country who do not belong to any
reserved class, but on some ather occasi
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the post cadre should have besn filled only

by open competition amongst all segment
the socisty. The viesw takan in Chakradh
is approved that there cannot be any re
in a single post cadre. Centrary decisi
Madhav, Brij Lal Thakur and Bageshwari

cases, upholding reservation in a singl
cadre either directly or by device of r
of roster, are not approved. The impugn
decision in the case of Post Graduats 1
of Nehical Education and Research (judg
dated 2-5-1997 in Civil Appeal Nc.3175 g

of
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arvation
ns in
rasad
post
tation
d
stitute
ent
f 1997,

reporited as batch matter at (1997)6 SCC 283)

cannot also be sustainad. It is, therefa
set asida.”

re,

(Paras 34 teo 37)

In view of the above, the Grade-lV post junder the

1st respondpnt baing one, the question of resérvatinn

does not arﬁse; It has to be Pilled only by tH
most eligible candidate in accordance with the
Hence, the guestion of setting aside the promo

Raspondent No.4 does not arise.
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6. The applicant submits that so far the Circular

dated:9-1-1995 is in force, the question of not pro-

moting the apﬁlicant does not ariss. Simce the Puprems

Court had helg that thera is no reservation in a single

cadre post, tpa Circular dated:9-1-1995 cannot b%
enforced. o
7. In vieu of what is stated above, we find no
merit in this\DA. Hence, the O0A is dismissed.

No costs. {

i M
T (BLS<3IAT PﬁRAMESHUAR) { R.RANGARAJAN )
,,,,f’/l;/;gmBER(JUDL) " MEMBER{ADMN)

ﬁLi;?l/,/ .

Dated:this the 21st day of September,1998

Dictated to stene in the Open Court
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DR, 1420/36

Copy
1&_'
2

3.
44
5.
6.

7. .
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The Telescom District Mmanager, Nelgonda,

The Chisf General Mamager, Telecommunication, aaarLanchar

" Bhavan, Nampally Station Read, Hyderabad,

The Chairman, Telscom Commission, New Delhi,

Ona copy to Mr, K.Venkatesuera Rac, Advocats, CAT.

One cepy te Mr..V.Rajeswara Rap, Addl.CGSC., CAT.
One copy te D.R.(A), CAT., Hyd.

fne duplicate copy.
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If THE CENT?AL ﬁJ%IMIST?mTIUE TRE;UMnL

HYDZRAZ<D DINCH HYDEAABAD

S ALLENED

THE HIN'3LS SHRI R.3AMSATAJAN ¢ M(A)

AND

THE H3N'3LZ SHARI 3.5.J41 PARAMESHWAR:
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